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IN TH~ CtlNTriAL ADNIINISTRATIVd TRIBUNAL, JAIHJR BC.NCH, JAIPJR. 

CJ? no. 8/94 in 
OA 759/92 

Roop Singh 

Shri R.G. Bhargava 

• • 

V/s 

None present for the applicant 

Mr. U .D. Sh arm a 

CORAYl .... -

Date of order 7 11 94 • • 

Petitioner 

Respondent 

~ounsel for the respondent 

Hon 1ble Mr. Gopal Krishna, Member (Judicial) 

Hon'ble Mr. O.P. Sharma, Member (Administrative) 
I 

PciR HO'l'BLci MR. ~OPAL .@SHNA,,, M.6J1.B .. 6..1! .. lJY.D} .. 9j~~) ___ _ 

Petitioner Roop _Singh has filed this Contempt 

:Petition against the ~espondents on the ground that the 

respondents have not implemented the judgement of this 

Tribunal in so far as he has not been paid the arrears 

of s_alary. The direction given in OA 759/92 vide an 

order of the Tribunal dated 5. 7 .93 was to the effect that 

the ~rears on account otf notional pranotion from the 

dates of notional promotion till the date of actual 

\.r-'-
j promotion shall be paid to the applicant within four 

months of the order. The entire arrears of pay 3. allowances 

for the period he had be :=n given notional promotion have 

.already been disbursed to the applicant on 26.10.93. The 

direction of the Tribunal has been complied with vide 

Annexures R-1 and R-2. In the circumstances, no case for 

contempt iS made out. This petition is, therefore, dismissed. 

Notice stands discharged. 

. ~~)il'f 
( GOPAL KRISklNA) 

MEMBC.R{J) 
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